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to consider and deal with all the points raised in the memorandum
of revision and record thereafter an objective conclusion.
Under the circumstances we think it appropriate to direct the
applicant to prefer a revision petition as aforesaid and to
state further that if such a revision petition is 'preferred
within one mont%#'from the date of receipt of a copy of this
order by the applicant, the revisional authority will dispose
fo the same within 3 months thereafter by means of an appro-

priate order which should be vocal or speaking.

We make it clear that this order is strictly confined to

the facts and circumstances of the case.

Pending disposal of the anticipatary revision petitions,
the recovery ordered by the department which has been stayed
by this Tribunal shall continue. If no revision petition is
fiied as directed supra'the benefit of stay order shall cease

to be operative in such a situation.

Sd- <d~

NN
MEMBER(A) . VICELeHATRIAS .




CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH

ORIGINAL APPLICATION NUMBER 488 OF 1993
WEDNESDAY THIS THE S5TH DAY OF JANUARY,1994.

Mr.Justice P.K.Shjamsundar, .+. Vice-Chairman.

Mr.V.Ramakrishnan, .. Member(A)

B.R. Panduranga,
Aged about 40 years,
S/o late B.P. Rangaswamy,
H-35, 2nd Cross, Magadi Road,’

Bangalore-560 023. .. Applicant.

(By Advocate Dr.M.S.Nagaraja)
V.

1. The Chief Superintendent,
Central Telegraph Office,
Bangalore-560 001.

2. The Director,
Telecommunication,

Bangalore Telecommunication District
Bangalore-560 009.

3. Union of India,
represented by Secretary to

Government, Mlnlstry of Communication,
New Delhi.

.. Resporndents.
(By Standing Counsel Shri i.S.Padmarajaiah)

ORDER

Mr.Justice P.K.Shyamsundar, Vice-Chairman:-

Having heard both sides, we think it appropriate to direct
the applicant here%n to prefer a revision petition, a remedy
that is open to him under Rule 29 of the Central Civil Services
(Classification, Control and Appeal) Rules,1965. We may in

passing point out that the revision petition under Rule 29(3)

has to be disposed off as it were an appeal, with

the result




